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CHBATTISGARH ADHINIYAM
{No.16 of 2002)

THE CHHATTISGARH MANORANJAN KAR EVAM VICVAPAN SHULE
(SANSHODHAN) ADHINTY AM, 2002

An Aet further to amend the Chhattisgarh Manoranjan XKar Evam Vigyapan Shulk
Adhiniyam, 1936.

Be it cnacted by the Chhattisgarh Legislature in the Fifty-thicd Year of the Republic of
India as follows ;. —

Lo ) This Actmay be called " The Chhautisgarh Manoranjan KarEvam Vigyapan Shulk  shurt titde, Eatend
{Sanshodban} Adhiniyam, 2002" (No. 16 of 2002). and Camniencement.
(11} It extends 1o the whole of Chhauisgarh State.
{iii} Tt shall come into lorce from the datz of publication in the Official Gazeite.

2. The existing table in Scction 3-R of the Chhatlisgarh Manoranjar Kar Evam Vigyapae Sk Substitution of Sce-

Adhiniyam, 1936 (No. 30 of 1936), shall be substituied by the following table : tion 3.1
TABLE
5. No. Population . Enlcriainment Tax per Cable Connection per month
() 2) - (3)
1. 1 10 10,600 Nil
2. 16,001 to 50,000 Rs. 10/~
3. Above 50,000 Rs. 20/-
Raipur : - Member-in-charge
Dated :
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CHHATTISGARM ACT
(No. 18 of 2003)

THE CHEATTISGARII ENTERTAINMENT DUTY AND ADVERTISEMENT TAX
(AMENDMENT) ADHINIYAN, 2003 '

An Act further to amend the Chhatiisgarh Entertainment Duly and Advertisernent Tax Acl, 1936
(No. 30 of 193G).

_ Bu it enacted by the Chhawisgarh Legislatore in the Fifty fourth year of die Repuabiic of India as
lollows :- ' ) :

I £ This Acl may be called e Chhattisgarh Entertainment Duty and Advertisement Short title und
L wemenl,
Tax (Amendment) Act, 2003 (No. 18 of 2003). oecetten

(1 I shall cyme into force with gffect from st May, 2003.

[

In sub-scction (1) of scetion 3 of the Principal Act for the words “seventy {ive percenlum® Amendment  of
—_ " . Sectlon 3,
the words “Thirty percentum” shall be substituted, and reson

Alter lirst proviso of sub-section (1) of section 3 of the Principal Act, the following

para shull be inserted, namely ;-

"(iy  The ('inema halls in a place having popilation upto 25,000 (Twenty five thousand)
shall be exempled from operation of section 3 (1) of the Principal Act.

{iy A fibn made in Chbauisgadi dialect shall be exempted trom operation of scction
3 {1) of e Principal Act”

Second proviso of sub-section (1) of section 3 of e Principal Act shad) be omitted
wid (ollowing proviso shall be substiwted, namely -

"Provided funber Uitl where cinematoeraplue cxhilutions e carried out in cincny
Biadt, no dnes shalt levied on s mnonot, not exceading 8z por meantioned 0 labie specified

Prbny s Ly e detennined by the collecior vp 1he s of pmytaent for adinission
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for providing facilities 1o persons admilled in lhe cinema halt,”

TABLE
S. No. 'l'yj:e of Cinema Rates of Service Charges
(in rupees) per tlicket
1. Normmal Cinceia Hall Rs. 2.00
2. Air cooled, Dolby, . 1. S. Rs. 3.00
3. Air conditioned, Dolby, 1. T. 8. Rs. 4400

Amendment of 3. Cianse (d) of sub-section (2) of section 4 of the Principal Act shall be omited.
Section 4. E

Repeal. 4. The (Chhatisgarh Entenainment duty and Adveriscment Tax (Amepdment) Ordinance,
2003 (No. 2 of 2003) is hereby repealed.
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CHHATTISGARH ACT
(Mo 3 of 2004)

CHEFATTISG AR ENTERTAINEENT DUTY AND ADVERTISEMENT TAX
(AMENDMENT) ACT, 2004 .

An Act further to ermend the Chhattisgarh Entertainment Duty and Advertise-
ment Tax Adhiniyam, 1936 {No. 30 of 1936),

Be it enacied by the Chhatusgarh legislatuze in the fifty-filth year of 1he Republic of
India as follows —

*

i (i) This Act may be called the Chhattisgarh Entertainment Duty and Advertise- Sheri Title, Exlent
menl Tax (Amendment) Act, 2004 and Commencement

(iv) [t extends 1o the whole of Chirattisgarh.

(iii) It shall come inte force from the date of its publication in Officiat Gazette.

2. In sub-seclion (1) of scetion 4-D of the Chhattisgark Entertainment Duly and Adver- Ameadmeat ¢f See-

tisement Tax Adhiniyam, 1936 (No. 0 ol 1936) (Hereinafter referred 1o as the Princi- ~ ton 4-D.
pal Act) for the words “Commissioner of Revenue Division™ the words “Excise
Cormmissioner™, shall be substituted.

Raipur, Mocember-ig-charge -

Daled
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CHIAT 1 iSGARH ACT
(No. 11 of 2004)

TBE CHHATTISGARRE ENTERTAINMENT DUTY AND ADVERTISEMENT TAY
(AMENDMENT}ACT, 2004

An Act, further to amend the Chhattisparh Entertainment Duty and Adverfisement

Tax Act, 1936 (No. 30 of 1936).

Be it enacted by the Chhattisgarh Legislature in the fifty-fifih Year of the Republic of

India as follows ;-

L { This Act may be called the Chhattisgarh Enterlainment Duty and Advertise-
ment Tax (Amendmenl) Act, 2004 (No. [1 of 2004).

(i) {I shall come into force from 1he date of its publication in the Official Gazette.

2, Section 3-C of the Chhattisgarh Entertainment Duty and Advertisement Tax Act, 1936
(No.30of 1936 ) shall be omitted. '

3 Chhattisgarh Entertainment Doty and Advertisement Tax (Amendment} Ordinance,
2004 { No_3 of 2004 ) is hereby repealed.

Short litle And
Commencrment.

A_mcndmenl of Ser-
tion 3.

Repeal,
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CHRATTISGARH ACT
{No. 9 of 2008)

THE CHHATTISGARH ENTERTAINMENT DUTY AND ADVERTISEMENT
TAX (AMENDMENT) ACT, 2008

An Act further to amend the Chhélttisgai'h Entertainment Duty and Advertise-

ment Tax Act, 1936 (No. 30 of 1936) .,

Be il cnacted by the Chhattisgarh Legislature in the [ifty-nincth year of lhe Republic
of India as [ollows -

1. {n This Acl may be calied the Chhattisgarh Entertainment Duly and Advertise-
men! Tax (Amendmenrt) Act, 2008 (No. 9 of 2008).

(2) It extends to the whole of Chhauisgarh.
{3} [t shall come into force from the date of its publication in the Official Gazelle.
2. ln para (i} of first proviso ot’lsub-scclion (1) of section 3 of the Chhaltisgarh Entertain-

ment Duty and Advenisement Tax Act, 1936 (No. 30 of 1936), for the words and
figure *25 thousand (wenty five thousand}” the words “One lakh™ shall be
substituted.

Short lille, Extend
aid] Cammencement,

Ameandment af
Section 3.
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